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ORDER 

 We have heard the learned counsel for the Review Petitioner.  

The learned counsel has raised several grounds challenging our 

interim Order in this Petition mainly taking into consideration the 

concern of the Consumers. We are not inclined to accept these 

grounds at this stage, since these are all the issues to be 

considered at the time of final disposal of the Appeal.  
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 It is noticed that the main Appeal has been posted for final 

disposal on 26.08.2014. Hence we dispose of this Review Petition 

giving liberty to the Petitioner to raise all these points at the time of 

final hearing.   

  
 
 
    (Rakesh Nath)           (Justice M. Karpaga Vinayagam)  
  Technical Member                                Chairperson  
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